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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
HYDERABAD

«

O.A.ND.QBB oF 1997, Date of O;der:23-8-1999.

Betuwsgn:

1. M.Veeranna.

2. M.M.Dubbak.

3. Dr.B.S.R.N.Rgo.
4. D.Shivane.

S. N-B-Raon

‘60 E.Rafviﬂdranath. ...npplicants

and

1. The Union of India, through
Secrietary to the Govt. of India,
Ministryof Watet Rescurces, Shnam- |
shakti Bhavan, New Oelhi.

2. The thalrman Central Ground Water
8oard, Mlnlatry Water Resources,
CGO0 Complex. NH IV,Faridabad. i

. .Aespondents

COUNSEL FOR THE APPLICANTS :t PMr,R.Briz Mohan Singh

COUNSEL. FGR THE RESAINDENTS :: Mr.8.Narasimha Sharma
. T

CORAM :

THE HON'BLE SRI JUSTICE D.H.NASIR, VICE CHAIRMAN

THE HON'BLE SRI -R.RANGARAJAN,MEMBER (ADMN)

c: ORDER :

ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,MEMSER(A) )

"Heard Mr.R.Briz Bohan Singh,'leérned Counsel
for the Applicants and Mr.M.C.Jacob ‘for Mr.B.Narasimha-

Sharma,zlearnad Standing Counsel for the Respondents.,
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2. The short Pacts of this case are as follous:-
3. The applicants submit that they belong to the

Hydrogeologist cadre of Respondent No.2 Organisation.
While thsy were working as Junior Hydrogeolagists they
submit that they should have been promotasd as Sanior
Hydrogeclogists in the year 1385 itself when their
saniors vocated that post. Houever, they were given
adhoc promotion tc that post im the year 1987 by Office
Order No.96 of 1989, dated:3-2-1989, {Annexure-v, pPage.25
to the QA). The applicants uwers promoted as Ssenior
Hydrogeologists from the post of Junior Hydrogeolagist
with effect from 10-5-1988. Subsaquéntly,thay ware
promoted as Scieﬁtist-'D' with effect from 1-1-1394 as
can bes seen from the OPfice Urder No.972 of 1996, dated:

27-8-1996, (Annexure.VIII, page.42 to the OAj.

4. The applicants contend that the Flexible Comple-
menting Schaeme came into force in that Organisation in
the year 1987; whereby promotions uafe assured svery

5 yaars.Ilf their. adhoc promotion to Senior Hydrogeologist
in the year 1937 was tsken into account, then they will
be entitled for promation to tha post of Scientist-‘ﬂ'
in the year 1992, If their adhoc pfumotiun in the ysar
1985 was taken into consideration, than they will be
eligible for promotion to tha post Gf Scientist-"D' in
the yeér 1930 under the Flexible Complementing Scheme.
Buf without Pollowing any of these rules the spplicants

were promoted by Office Order No.972 of 1986 tu the post
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of Secientist-'D' only with effect Prom 1-1-1994. By
promoting them with effect from 1-1-1934, thay lost
. |
their gefMlority for higher promotion to ths post of .
Regional Director and also monetarily Ehey lost because
WA
their promotions were at a later datas by what they

have Jﬁ"aa:@ )
should/ = seked in accordancs with the Flexible Comple-

menting Schema.

5 The applicants submit that they have fepresented
' T githar
their case for treating them as havingL?ramoted/Prnm
the year 1990 or 1992 as stated by them as above to the
post of Senior Hydrogeologist. But there appears to be

no response from tha Depar tment.

6. This OA is filed praying Por a dirsction to the
respondaents to treat them as having been promoted as
Senior Hydrogeologists either Prom the year 1990 or .at
least from the ysar 1992 in accnrdancé with the Fla*ibla

Complementing Scheme and award them the necessary conse-

‘quential benefits.

7. It is an admitted Pact that the applicants
_thamsélves have asked for pre-poning their dats of
appointment as Senior Hydrogeologist either from 1990
or 1352 to get the monatary and conseguential benefits.
Consequential benefits have not been explained by them.
In our opiniunAthe consequential benefits not only
involves monetary bensfits but also seniority Prom the

date of jeining in the cadrs of Senior Hydrogeoloeist.
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The next promotion far the applicants in the Hydro-

goologist cadre as well as in the other cadres ia a

combined one to the post of Regional Director.

promotion to the Regional Directer, the seniority has

For

tc be computed on the basis of the date of entry as

Senjor Hydrogeologist. If that be the case, if the

applicantghad been given with the:seniority as Senior
Hydrogeologists sither from the year 1990 or 1992, the
gimilarly placed employees in the other Wings of the

Depar tment will loose. if ~ they were promoted betusen

belovcon~—

1990 and 1994 ortﬁa&m 1992~ 1994 . for further promotion

as a Regional Director. Hence, before deciding the

seniority of the applicants by grantihg‘tham the seniority!
in the cadre of Senior Hydrogeologist either from 1990 !

or 1992, the implication of giving such seniority has

to be examined. The applicants, as stated eerlier,

have not clearly brought this point  ih their applica-

tion. No doubt the respondents cannot ignore. this

point . However, in our eopinion the respondents may

w‘ Va
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also liksly to ignors this point which will weet %e

unnecessary litigations later by the employees of the

[N

other Wings of the Department. Hencé,‘to be ciees

enough to everybody, we are of the opinion that the

applicants shculd now submit a detailed representztion

if they so desire indicating the imﬁlibatiuns involved

as discussaed above and ask for the relief from the

Department, The respondents should while considering

tha representations to he submi tted nou should also
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|
take into account the earlier rapresentations submitted
by the applicants and also the contentybns raised in this

OA, so as to resoclve this issue amicably uvithout leading

to any further litigations from the otﬁer Wihgs of the

Department. In our opinien the above will meet the

gnds of Justics.

8. In view of what is stated above, the OA.is

ordered accordingly.
the applicants within three months from the date of

The respondents should reply

receipt of the fresh representations that is to be

submitted by the épplicants. No costs.

(R.RANGARAJAN) (D<H.NASIR)
MEMBER (ADMN. ) VICE CHAIRMAN

v

DATED:this the 23rd day of August,1599

Dictated to steno in the Dpan Court Ehjﬂ
* 4% Py
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